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Blood Bau. 
·50. Shrlmatl Savltrl Nlpm: Will 
the Minister of Healtb be l ~  to 
.tate: 

Cal whether it is a faot that a very 
large numher of donors of blood were 
refused recently the facilities of lhe 
blood donation due to the shortage of 
.tor.ge facilities in the blood banks; 
and 

(b) if so. the steps taken to meet 
the shortage? 

The Deputy Minister In the Mlnls-
&r7 of Health (Sbr! P. S. N""lurl: 
(a) and Cb). The information is ueing 
collected from the St.ate Governments/ 
Union Territory mtni~tr t on~ and 
will be laid on the Table of the Sab"" 
in due course. 

Manap.,1' Arene, .o\pplicatiolL' 

°,,1. Shl'l P. C. Borooah: Will 1.he 
Minister of Finance be pleased to 
state: 

(a) whelher Government have 
decided nol to allow the application. 
for the continuance of the managing 
agencies of a large number of unde:"· 
takings; 

Cb) if so, the number of applica-
tions for renewal of managing agen-
cies rejected since the above decision 
was taken; 

(e) whe1Jler this has invited pro-
tests from the Trade a:nd Ind .... try; 
and 

(d) if so, in what tenna and Gov-
ernment's reaction thereto? 

The Minister of PIanniag (Sml B, 
B. Bbapt): (a) and (b!. The Com-
pany Law Board considers each ap-
plication for renewal of a managlllg 
agency contract on merits under Sec-
tion 326 of the Companies Act, 1958. 
As provided by that Section, com-
panies are directed t) terminate thp 
Managing Agency A.greements h~~  

the Company Law Board is not salJs-
lied in respect of matlers referred to 
in lub-oecti"" (2) thereof. In other 

cases, the Board rxer".,.l'., its discre-
tion mainly on the basis of balance of 
advantages. During the yeal's 1964-
~  and 1965-66 (uplo 30-10-65) in all 
98 applications for the renewnl of the 
managing agency ~ontr t  were re-
jecled an:! approval for varying 
periods, generally not exceeding n~ 

year, was aC('orded in 523 cases. 12 
applications were withdrawn and 13 
were pending on 30.10.1965. 

Ce) and (d). There hwe been /10 

protests from Trade an! Industry 
against the decisions taken in indlvi-
dual cases. Certain Chambers of 
Commerce did, however, suhmit re-
presentations explaining-their views 
on the general question of the Manal-
ing Agency System. Ther" worl' al,., 
representations from individual ~om­
panies on the decisions taken in Iheir 
cases, Such representations we,:"e 
considered in detail, and in suita.ble 
cases, the earlier or f'r~ were modi-
/led in the light of the diffiCUlties ex-
plained by the Companies to enable 
them to make the necessary adjust-
ment •. 

Water Problem III Deihl 

°52. Shrl Baappa: 
Shr\matl Rm1llra IIuIrMaId: 
Shrt Ram ..... war TaIllla: 
Shrl Hlmatslnrlta: 
Sbrl P. R. Cbakravertl: 
Sbrt p, C, Borooab: 
SbrI D_ C. Sha_: 
Shri V ..... pal Sinwh: 
Shd Kapur SinI1a: 
Dr. L. M. SlDrh"l: 

Will the Minister or Health be 
pleased to lltate: 

Ca) whether I high-level ~ommitt  

has been appointed to study and aug-
1e.'9t way. to overcome Delhi', chro-
nic water .hort. ~ problem; 

(b) It so, the personnel and tenna of 
reference of the committee; and 

(e) when it i, likely to submit Ito 
report! 

The Depaty MlDloter III the M ... -
a., of Health (Shri P. S. N ..... r): Ca) 
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and (b). Yeo, Sir. An informal Cum-
mitLee of Sc''l'etarics to the tiovern-
ment Of India has becn appomted to 
atuJy the water supply problem. uf 
Delhi and to formulate concrete pro· 
posal. for solving and implementIng 
them. 

The Committee ia composed of the 
following Officers:-

1. Cabinet Secretary. 

2. Secretary t.o Prime Minister. 

3. Secretary, Ministry of Irriga-
tion and Power. 

4. Secretary, Ministry of Home 
Alfaira. 

5. Secretary, MiniNtry ~~f Works 
and Housing. 

6. Secretory, Union TerritorIes, 
Ministry of Homc AlIairs. 

7. Secretary, Ministry of Health. 

8. Commissioner, Delhi. MunicI-
pal Corporation. 

Other officers can be invited to join 
in the deliberations of the Committ<.'e 
all and when required. 

(c) There is no question of ~ bmit  

ting B r(~ ort as it is" contmumg 
body. 

Postponement of Repayment of 
lnatalment to I.M.F. 

°55. Shrl RamHbwar Tantla: 
Shrl IUmatsiD,ka: 
Shrt P. R. Chakra .... rtI: 
Shri P. C. Borooah: 
8hrl P. K. Deo: 
Shrl Solankl: 
Shrl Kapur SI ..... : 
Shrimatl Sharda Mukerjee: 
Shrl Yasbpal 81n1b: 

Will the Mini.ter of Finan.. be 
plp8sed tu slat,,: 

(a) whether It is iI fact that 'flltlla 
has requ .. sted to the Internatio",,1 
Monetary Fund for a postpnnelnent of 
the repaymC'nt of an in~t lm nt due 

this monlh; 

(b) if so, the reaction of fl'ie Inter. 
a.tional Monetary Fund thereto; 

(c) the amount of the instalment 
tblat was to be paid to the Internation-
al Monetary Fund; and 

(d) the time by which India is likely 
to repay that instalment? 

The MInIster of Plan'>i", (lIhn B. 
B. Bilagat): (a) to (d). The Inter-
national Monetary Funl has agreed 
to the postpunement of the repay-
m~nt of the instalment o'f $ 25 million 
due on the 30th Septembpr, 1965. The 
repayment in insto!ments is a lnatter 
of mutual agreement between the 
Fund and India, provided that the 
entire amount is paid within the sUpu-
lated penod i.e. by 31st July. 1986. 

Kh...... Committee on Narmada 
River Project 

'56. Shrl lIari Vishnu Kamath: 
Shrl Vidya Charan Shukla: 
Dr. Chandrabhan Singh: 
Shrl Ponshar: 
Shrl Rukam Chand 
Kaehhavalya: 
Shrl Wadlwa: 
Shrt Jashvant Mehta: 
Shri J. P. Jyotlshl: 
Shrl Dajl: 

Will th~ ini t~r of Irril:atioD and 
Power be pleased to refer to the reply 
given to f;tarrl'd Question No. 679 on 
the 16th September, 1965 regardiIll 
Kho,11l Commit.tee Report on Narmada 
River Project and state: 

(a) whether tbe recommendations 
and proposals made by the Committee 
have been conddered by Government; 

(b) wheUler the views thereon of 
the Stat.e G<lvernments concemed 
Mve bet!n obtained; 

(c) it '0. a brief resume thereof; 
and 

Cd) th~ decisions. if any. taken on 
the r omm r. tion~ and proposals! 

The MlDIster or Jrrl ~tlon and 
Power (Dr. K. L. ~ l: (8) and Ib). 

Views of the State Governments con-
cerned are still awaited. 

(c) nnd (d). Do not arise. 




